
THE INTEK-STATE WATER DISPUTES (AMENDMENT) 
ACT, 1980 

No. 45 OF 198C) 

\ 

C27th August, 1980.1 

A n  Act further to.amend the  Inter-State Water Disputes Act, 1956. 

BE it enacted by Parliament 'in the Thirty-first Year of the Republic 
of India as follows:- 

1. This Act may be called the Inter-State Water Disputes (Amend- short 
ment) Act, 1980. title. 

2. In the81nter-State Water Disputes Act, 1956 (hereinafter referred 
to as the principal Act), after section 6, the following section shall be 
inserted, namely: - 
: i "6A. (1) Without prejudice to the provisions of section 6, the 

Central Government may, by notification in the Official Gazette, 
frame a scheme or schemes whereby provision may be made fo,r all 
matters necessary to give effect to the decision of a Tribunal. 

(2) A scheme framed under sub-section (1) may provide for- 
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(a) the establishment of any authority (whether described bunal. 
- as such or as a committee or other body)-for the implementation 

of the decision or d-irections of the Tribunal; - 
(b) the composition, jurisdiction, powers and functions of 

the authority, the term of office and other conditions of service 
of, the procedure to be followed by, and ' the manner of filling 
vacancies among, the members of the authority; 

(c) the holding of a minimum number of meetings of the 
authority every year, the quorum for such meetings and the 
procedure thereat; 

(d) the appointment of any standing, ad hoc or other com- 
mittees by the authority; 

( e )  the employment of a Secretary and other staff by the 
authority, the pay and allowances and other conditions of 
service of such staff; 

+ff) %he constitution of a fund by the authority, the amounts 
that may be credited to such fund and the expenses to which 
the fund may be applied; 

( g )  the form and the  manner in which accounts shall bs 
kept by the authority; . I 



Amend- 
ment a$ 
section 
13. 

398 h e r - S t a t e  Water Disputes [Amendment) (ACT 45 OF 198c,] 

(h) the submission of an annual report by the authority of 
its activities; 

(i) the decisions of the authority which shall be subject to 
review; 

(j) the constitution of a committee for making such review 
and the procedure to be followed by such committee; and 

(k) any other matter which may ,be necessary or  proper 
for the effective implementation of the decision or directions 
of the Tribunal. b 

(3) In making provision in any scheme framed under sub- 
section (1) for the establishment of an authority for giving effect 
to the decision of a Tribunal, the Central Government may, having 
regard to the nature of the jurisdiction, powers and functions re- 
quired to be vested in such authority in accordance with such 
decision and all other relevant circumstances, declare in the said 

. scheme that such authority shall, under the name specified in the 
said scheme, have capacity to acquire, hold and dispose of property, 
enter into contracts, sue and be sued and do all such acts as may 
be necessary for the proper exercise and discharge of its jurisdic- 
tion, powers and functions. 

~ ( 4 )  A scheme may empower the authority to make, with the 
previous approval of the Central Government, regulations for giving 
effect to the purposes of the scheme. 

(5) The Central Government may, by notification in the Official 
Gazette, add to, amend, or vary, any scheme framed under sub- 
section (1) .  

(6) Every scheme framed under this section shall have effect 
notwithstanding anything contained in any law for the time being 

' i.n force (other than this Act) or any instrument having effect by 
d ~ t u e  of any law other than this Act. 

, (7) Every scheme and every regulation- made under a scheme 
shall be laid, as soon as may be after it is made, before each- House 
3f Parliament, while itt is in session, for a total period of thirty days 
which may be comprised in one session or in two or mor-e successive 
sessions, and if, before the expiry of the session immediately follow- 
ing the session or the successive sessions aforesaid, both Houses 
agree in making any mod.ification in the scheme or the regulation 
or both Houses agree that the scheme or the regulation should not . 

be made, the scheme or the regulation shall thereafter have effect, 
only ih such modified form or be of no effect, a.s the case may be; 
so, howeve?, that *any such modification or annulment shall be 
withoutprejudice to the validity of anything previously done under 
that scheme or regulation.". 

3. In section 13 of the principal Act, in sub-section (3), for the words 
"which may be comprised in one session or in two successive sessions, 
and if before the expiry of the session in which it  is so laid or the 
sess!on immediately following", the wards "which may be comprised 
in one session or in two or more successive sessions, and if, before the 
expiry of the sessidn immediately following the session or the succes- 
sive sessions aforesaid" shall be substituted. 


